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1.6.2004 

	

- 	 Heard Mr. S. Math, learned 

'4 	 counsel for the applicant. 

pej ' L  QIkA ov Issue notice to show cause as 

vs ,) to why contempt proceeding shall not he 
initiated, 	returnable within 	four 

• 

List on 7.7.20fl4 for orders. 
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Member (a') 

List on 23.8.2004 for orders. 

Mnber (A) 

Present: }bn 3 ble Mr.D.C.Verjna, Vice.. 
Chairman 

Hon'bje Mr.K.V.Prahladan 0  Administra. 
tive }1ber, 

Mr.M.Chanda 1earned cotinsej 
for the petitioner prays for adjournL 
ment. Prayer is allowed. 

List on 25.$.04 for o ders, 

OV 1I~uber 	 Vice..Chajrman 



25 .8 .04 present : The Hon 'ble Sri D.0 .verma, 
3 	 Vice-Chairman 

The Hon ble Sri K.Vprahldan, 
'T 	 Administrative Member. 

4 ( 	 Heard Sri M.Chanda, 1earne counsel 
4/ 	 for the applicant and Sri I.Chcuhury, 

learned counsel for the responderts. 

• By.. an additional affidavit the 

• 	/ 	 applicant has filed certain documents 

to show 1the order of this Tribunal. 

N - 	 - h'anoteon fully complied with. Copy 

of the same has also been served on 

the learned counsel for the resp• dents. 
(q 	 During the course of hearing Ithe 

learned counsel for the applicant sub-

nutted that though in compliance of the 

Tribunals judgment the applicants have 

been given benefit of part 3(i) and 

3(u) of the order dated 12.8.04 the ' 	4 Cr 	, •; 
respondents have given promotion to the 

applicans on nôtionl basis and have 
3/401IJ1T 

	

	also speciica11y passed an order that 

the applicants will not be entitld for 

- 	 arrear pay and allowances. The submi- 
'\r'\ 1.ri-1 	

ssibn of MrChanda is that the Tribunal 

or even the Hon 'ble High Court hive 
not passed any directiob specifically 

to the effect that the respondents 

could giye the applicants all consequen-
tial benefits. The submission of Mr 

p 	 Chanda is that theresonénts could 

not have promoted the applicants on 
notional basis oriiy. From the documents 

and the < Tribunal Is djretjon and as  
• 	 upheld by the Honble High Court we 

C'VHc - 	 • 	
find no reason for the respondenth to 

	

- 	pass such an order. Hence the respondents 
could not have given romotion tothe 

1 	
applicants on notional basis or rstric- 

- 	 • • ted to non payment of salary. 

Learned counsel for the respondents 
'21,J  (t Sri I .Choudhury requests for some time 

to seek instruction from the respondents 
in this COflfleCtjon. 1"- 

List before next Division Bench. 

pg 	Member(A) 	 VieChairman 
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7 . 	 C.P.20 of 2004(0.A.N04230 of 94) 

- 	 - orr 	teTribfld1 
ioes of th 	Registry 	)ate 

16.9.04& Present: Hon'ble Mr.Jtistice R.K.Batta 

Vice-Chairman. 

Hon'ble Mr.K.V.Prahldan, Admjnji. 

I strative Member. 

Heard learned counsel for both the 
parties. 

1'j -(_~4 The Contempt Application be listed 

- alorgwith 0.A.No.194 of 2004 and 195 of 
ro 

Member 	 Viceu.'ChajZlflafl 

im 

24.9.04. 1 	Present: Mon'ble Mr.Justice R.K.Batta, 

. 	 Vice.8haipnan. 
0 

Honble Mr.K.V.Prahladan, Administra. 

. 	 tive Member. 

eard Mr.M,Chanda learned 
counoel -  for the applicant and Mr.I 
Choudhury, learned counsel appearing 

7 on behalf of the Respondents. 

The learned counsel for the 
-e/ 	f Respondents has placed before us the 

order dated 14.9.2004 modifying earlier 
vaAJJ order dated 12.8. 2004. In view of the 

, modified order dated 14.9.2004 no 

further action is required to be taken 
' in the Contempt Proceedings. Mr.M.R.; 

: 	 Singh, Under Secretary, Government of 

India is present in the Court and he 

tendered unconditional apology. 

Accordingly, C.P. is closed. 

Member 	 Vice-Chairman 

im 


